CENTRAL ADMINISTRATIVE TRIBUNAL, JABALFUR BINGH,! JABALPUR

Original dpplication NO. 300 of 2004
Jabalpur, this the 20th dey of #fpril, 2004

Hon'ble Shri Ml.F. Singh, Vice Chairman
Hon'ble Shri Madan Mohan, Judicial Manber

dkhilendr Arjariya, IAS,

8/0 « Bhagwandas Balendu, Aged

about 57 YE3LS, Agditional Conmlsslond,

Chcmbal Divisién mrea, Morena. _ coe Applicant

(By &dvocate - Shri s, Pau.’f. & shri v. Tripathi)

Ve rsus

1. Union of India,
through Secretary, HMinistry
of Deptt, of Persdnnel & Training,
New Delhl .

2e The Union Pyblic Service Commission,;
Through its Chairman,, Dhaulpur House,
Shahjahn Road, New Delhi,

3. Government of Madhya Pradesh,
Through its Secretary, General
Administration Department (GAD),:

Mantralays, vallabh Bhawan, Bhopal. ees Respondents

ORDER (Oraq_l

By MePe Singh, Vice Chalirman e

'ﬁeard the ledrned counsel for the applicant.

2. By filing this Original App;ication)the applicant who is

a Menber of the Indian Adninistrative Service of M.P. cadre
has sought direction to the respondents to convene & review
DPC and consider the applicant's claim for selection grade

ang super time scale and accordingly direct the respondents

to promote the gpplicant in the pay scale of selection grade

and supertime scale from the date his juniors were promoted

with all consequential beiefits. Ezrlier the applicant has

filed OA No. 442 of 2000 against the adverse remarks recorded

in his confidential report by the respondents. The Tribunal

We its order dated 17th September, 2003 had allowed the'OA
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No. 442/2000 and quashed and set aside the adverse remarks,
Despite that the applicant has again been ignored of his
promotion to selection gfade and supertime scale, The
applicant has given number of representations.to the
respondents. The last one being 12th February, 2004 (aAnnexum

A-9) is still pending with the respondents.,

3. In the circumstances we deem it appropriate to direct
the applicant to submit a fresh detailed representation to
the resgpondents within a period of 4 weeks from the date of
receipt of copy of this order. We do so accordingly. If the

applicant complies with this order the respondents are
T

directed to consider the said detailed representation by X
Passing a speaking, detalled and reasoned order within ae,

period of two months from the date of receipt of copy of i

"~

the representation. The applicant is also directed to sen¢

a copy of this order alongwith the OA to the respondenté.
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4, Accordingly, the Original Application stands disposed

P

of at the admission stage itself. e
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(Madan %ﬁy | (.. siagh)

Judicial Member Vice Chairman
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